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previous grantees during 1932—41 and two 
were leased to him by the Anda-mans 
Administration during 1934 and 1935. The 
transfer of these coconut plantations to his sons 
and daughters  was authorised by the Andamans 
i Administration in 1955. 

(b) Such permission was sought and the 
grantees have been authorised to sell their 
interests in the plantations. Their ownership, 
however, continues to vest in the Government. 

(c) There was no public demand for I 
resumption of these plantations. Only [ a few 
individuals of Mithakhari I village applied in 
1952 for allotment of one of the six plantations 
to a cooperative society which they proposed to 
form. Their request could not be considered at 
that time because the lease given to Haji Subhan 
Ali was to expire in 1958. In July, 1957, they 
again renewed this request. But then too it could 
not be considered because in 1955 a thirty year's 
lease had been given by the Chief Commissioner 
to the sons and daughters of Haji Subhan Ali. 

 

|[HINDI  BOOKS  PURCHASED  FOR  THE 
CENTRAL SECRETARIAT LIBRARY 

236. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of EDUCATION be pleased to 
state the number of Hindi books purchased in 
the Central Secretariat Library in the years 
1956-57   and  1957-58  and  the  cost  of 

these books in terms of percentage of the total 
amount sanctioned for the purpose?] 

 
t[THE MINISTER OF EDUCATION (DR. K. 

L. SHRIMALI): 1956-57—512-. books, 5 per 
cent.; 1957-58—1,421 books, 6 per cent. 

 
t[ ]English translation. 
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t [PROMOTION  OF  LOWER  DIVISION 
CLERKS TO THE POSTS OF ASSISTANTS 

IN THE    REHABILITATION DIVISION 

237. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that some time 
back some Lower Division Clerks with high 
school qualifications in the Rehabilitation 
Division of the Ministry of Finance have been 
made Assistants by promotions; if so, whether 
these promotions have been made on the basis 
of seniority or on the basis of educational 
qualifications; 

(b) whether these persons were asked to 
appear in the Assistants' Grade Examination 
held recently by the Union Public Service 
Commission; if so, 

(c) the number of persons who appeared 
in the Examination and the number of those 
who did not appear; 

(d) out of such persons who 
appeared in the Examination, the 
number of those who qualified and 
the number of those who . did not 
qualify; and 

(e) whether Government propose 
to revert such persons, who did not 
appear in the Examination or who 
failed to qualify in the Examination, 
to their original posts; if so, when 
this  will  come  into  effect?] 

 

t[THE MINISTER OF REVENUE AND 
CIVIL EXPENDITURE (SHRI B. GOPALA 
REDDI) : (a) Promotions are made on the basis 
of seniority-cwm-merit out of a common 
roster maintained for the Ministry of Finance 
as a whole. No promotions were made 
specifically for the Rehabilitation Division. 

(b) Does not arise. 

(c) Three Assistants working in the 
Rehabilitation Division who were 
Matriculates have appeared in the 
Departmental Assistants Grade Examination 
held by Union Public Service Commission in 
January, 1958. 

(d) The results of the Examination have 
not yet been announced. 

(e) Does not arise in view of the fact that 
the examination was optional and for 
appointment to the Regular-Temporary 
Establishment as Assistants.] 

 

t[ ]  English translation. 


